IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD

0.A.No.1731 OF 1997, DATE OF GCRDER:28-4-1998,

BETWEEN:
T.Anand Veer. «eessApplicant
and

1. The Chairman, Railway Recruitment Board,
IRISET, Complex, Lalaguda,
Secunderabad. .

2. General Manager, South Central Railwuay,
Rail Nilayam, Secundsrabad.

. sssss@spondents

COUNSEL FOR THE APPLICANT :: Mr.V.Venkateshuara Rao
COUNSEL FOR THE RESPONDENTS:: Mr.K,Siva Reddy

CORAM:

THE HON'BLE SR R.RANGARAJAN,VEMBER ( ADMN).
' A ND

THE HON'BLE SRI B.S.JAI PARAMESHUAR,MEMBER(JUOL)

: ORDER":

OR AL DRDER(PER HON'BLE SRI R.RANGARAJAN,MEMBER(A) )

Heard Mr.V.Venkateshwara Rao, learnad Counssl
for the Applicant and Mr.K.Siva Raddy, learned Standing

Counsel for the Raspondents.
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2e The applicant in this OA submitted his application
for the post of Junior Accounts Assistant in pursuance

of the Employment Notice No.1/96, issued by the Railuway
Recruitment Board, Secunderabad. The applicant is an

SC candidate. His application was registered under
No.B03160. He was issued with a call letter No.11100078
to attend the Yritten Test to bs hald on 3-8-1997 in the
Railway Boys' High School, North Lalaguda, Secunderabad.
He attended the Written Test. But his results are not
published. The applicant submitted a representation
dated:15-12-1997 (Annexure.A-5, page.l1l to the 0A), to
poblish his rasults as he ha@{performed vell in the
Written Test. In his representation hs had also stated
that he changed his signature and because of that change,it
migh®. be possible that his signature in the call latter
may not tally or is different with the signature given in

the original application form.

3. This OR is filed for purauving the selection progess
of the Written Examination as per his call latter No.111
00078 and on that basis praying for a direction to the
respondents to ﬁermit the applicant to appear for the
speed test in typewriting examination scheduled to be
held from 29-12-1997 to 3-1-1998 or on any subsequent
date and on such selection direct ths respondaqts to
appoint thé applicant as Junior Agcounts Assistant in

Railways.
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4. An Interim Order was passed in this DA on 29-12-1997,

vhereby one post of Junior Accounts Assistant should be

kapt vacant until further orders.

5. In the rshly it is stated that the signature of the

applicant in the call latter is not tallying with the
signature of the applicant in the original application form.
Hénce, the respondents submite that they suspect impersocna-
tion and hence, his results of uwritten examination wgs not

published.

6. | The main contention of the gpplicant is that his
signature has changed after he submitted his application
form for the selection. Hence, the signature in the call
letter which was signed at the time of uritten examination
may not tally or will be different with the signature

in the original application form. Hence, on that score

his sslection should not bs cancelled. He should be put

to typswriting test and on that basis his results should

be published.

7. The main question that arises in this OA is whether
any impersonation was involved or no impersonation was
involved. ?his check can be made only Ey an Handuwriting
Expert. This Bench even after seeing the various documents
produced by the applicant like, Passport etc., cannot come

to a decisive conclusicn. Only a scienfific check will

end the controversy;
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B. In vieuv of the above, it is necessary for the
Respondent No.l to send the original application form

of the applicant uherein he has signed and also the

call letter wherein he has also signed at the time of
written examination for verification by a Forensic
Exbert. Yhile seading that two signatures, the respon-
dents shall also ssnd his representation dated:15-12-1997,
for perusal by the Forensic Expert. The Forensic Expert
on the basis of the above documents should certify in
regard, whether thaere is impersonation or not. Un that
basis a decision should be tsken by the respondents in‘
regard to admitting him flor{the typewriting test and

- further appointing him on the basis of the marks obtained

in varoue selection tests.

g, Tha respondents should submit the above documents

within a pe;iod of One month from the date of receipt of

I a copy of this Order. While Poruardiﬁgﬁhe above documents -

| to the Forensic Expsert, the respondents should request the
Foraensic Expert to inform them the necessary reply very

shortly so as to end the contraversy at the earliest.
10. With the above direction, the OA is disposed of.
B.S, ARAMESHWAR ) (R.RANGARAJAN) '1 T

MEMBER (4UD&)% MEMBER (ADMN) L
DATED:this the 29th day of April,?1939 |

Dictated to steno in ths Open Court &}q&“
EKR
"/‘
DSN | e

No costs,.
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